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Status Report /Response on behalf of Respondent No. 5 (Commissioner, 

Agra) in terms of order dated 24-08-2023, of the Hon’ble National 

Green Tribunal, New Delhi, in OA no. 529/2023 

1. It is submitted that on dated 27-03-1991 vide government letter no. 764/ 14-3-49/90, 

section 18 notification of the Sur Sarovar Bird Sanctuary (SSBS) Under Wild Life 

(Protection) Act, 1972, has an area of 403.09 ha (92.49 ha of Forest Land+ 310.60 ha 

of Land of Irrigation Department = 403.09 HA). It is also to be mentioned that the 

above-mentioned notification has not mentioned about the type, ownership, survey 

number and  record of right wise area of land. 

(Enclosure:-01) 

2. It is submitted that thereafter, on dated 26th of May 1997, vide letter no. 349/ZA, Forest 

Settlement Officer/District Magistrate, Agra in his  proclamation of Section 21 of Wild 

Life (Protection) Act, 1972, has also mentioned the area included in Sur Sarovar Bird 

Sanctuary as 403.09 hectares (92.49 hectares and 310.60 hectares respectively). There 

is no mention of the type, ownership, survey number and  record of right wise area of 

land.  

(Enclosure:-02) 

3. That on dated 30th of March 2008, the section 25 proclamation under Wild Life 

(Protection) Act, 1972 by Forest Settlement Officer/District Magistrate, Agra , the area 

included in Sur Sarovar Bird Sanctuary is mentioned as 403.09 hectares (92.49 hectares 

and 310.60 hectares respectively). There is no mention of the type, ownership, survey 

number and  record of right wise area of land.  

(Enclosure:- 03) 

4. That on dated 06th May 2008, vide letter no. 3132/10-2 of PCCF Wildlife, Uttar 

Pradesh the proposal for section 26A notification under Wild Life (Protection) Act, 

1972 was sent to Uttar Pradesh Government and it has also mentioned the area of  Sur 

Sarovar Bird Sanctuary as 403.09 hectares only. 

(Enclosure:- 04) 

5. That on dated 12-06-2008, UP government vide letter no. 1264/14-4-2008 has directed 

to provide survey number wise details of the land to be notified under section 26A under 

Wild Life (Protection) Act, 1972. 

(Enclosure:- 05) 

6. It is submitted that on dated 16-06-2008, Principal Chief Conservator of Forest, 

Wildlife, Uttar Pradesh, vide letter no.3550/10-2 has directed to send the proposal of 

Sur Sarovar Bird Sanctuary based on up-to-date details of 403.09 ha land- survey 

number wise along with field book (Khasra)/Record of Right (Khatauni), notified under 

section 18 of the Wild Life (Protection) Act, 1972. 

(Enclosure:- 06) 

7. That thereafter, On dated 12-03-2019, in compliance to the order passed dated 30-10-

2016 by Honourable National Green Tribunal, New Delhi in OA No. 41/2015 and 

189/2014 Uma Shankar Patwa vs Union Of India and others related to Sur Sarovar Bird 

Sanctuary, the report of Joint Survey Committee of District Magistrate, Agra dated 12-

03-2019 in compliance with the order passed 30-10-2016 has clarified factually the 

403.09 ha land of Sur Sarovar Bird Sanctuary with survey numbers, survey number 

wise area and their ownership details. Here it is important to mention that the notified 
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403.90 ha land of Sur Sarovar Bird Sanctuary when surveyed, it came around 415.019 

ha on the spot and when it was tallied as per associated record of rights (khatauni), it 

came around 418.505ha. 

(Enclosure:- 07) 

8. That on dated 25-08-2020, vide letter no. 404/10-1 forest settlement, of this office, 

based on the Joint Survey report of District Magistrate, Agra  dated 12-03-2019, the 

details of survey number, record of right wise area etc. of 07 survey number falling 

under Sur Sarovar Bird Sanctuary were sent to the Chief Conservator of Forest Wildlife, 

Western Region, Kanpur, Uttar Pradesh. 

(Enclosure:- 08) 

9. It is submitted that on dated 18-09-2020,  the Hon’ble National Green Tribunal, New Delhi  

init vide order dated 18-09-2020 constituted an expert/joint committee and its 

recommendations are as follows: 

i) Since, in the notification of the sanctuary under section 18, the described area of 

the sanctuary and the boundary of the sanctuary do not match so it needs 

modification. 

ii) Since the settlement process of the SSBS has not addressed the issue of boundary 

and rights properly, therefore the action under section 21 to 25 may be reconsidered 

and a clear Map indicating the proposed boundary pillars on the boundary of SSBS 

along with their forward and backward bearings may also be given. 

iii) The committee feels that the outer boundary of the three villages on east (Runakta), 

west (Nagla-Bhopla) and north (Singna) should be considered as the boundary 

abutting the composite of wetland (403.09 ha), Soordas Reserve Forest Block 

(380.558 ha) and Government land (15.415 ha) totalling to 799.063 ha.  

iv) As recommended by the ESZ expert committee, the ESZ notification of the areas 

around SSBS should be kept on hold and de-notified and fresh notification may be 

brought out only after the finalization of the sanctuary boundaries after final 

notification of the sanctuary undersection 26, Wildlife (Protection) Act 1972. 

(Enclosure:- 09) 

10. That on dated 01-06-2021, as per the final order of the Honourable National Green 

Tribunal, New Delhi, in OA no. 189/2014 and OA no. 41/2015, dated 18-09-2020, 

operational part of the order are as follows: 

9. We find that originally Notification was issued under Section 18 which only 

envisaged a proposal. There was scope for objections in the final Notification 

particularly as there existed a village in the boundary of the notification. Two 

interpretations are possible about applicability of section 27 restrictions to the 

village and the constructions beyond 403.09 ha area. Thus, section 18 of the 

Notification could not be treated as final. Even if we accept the plea that present 

constructions were in the year 2011 and the petition filed in the year 2014 was 

within limitation, we find it difficult to hold that the claim for demolition of all 

constructions falling beyond 404.09 ha area is established. Even apart from the 

colleges in question there is whole village habitation which stands on the same 

footing as these colleges and the constructions exist even prior to the notification. 

It could not be intention of law to allow such constructions within the sanctuary 

limits and debar other constructions therein. Thus, the expert committee report has 

sound basis in recommending that the matter needs to be finalised by taking further 
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necessary steps. The recommendations have to held to be justified on principle, on 

taking a pragmatic view. As already noted, the Committee has rightly observed that 

there are large scale constructions existing even prior to Section 18 of the 

Notification outside the core area of the sanctuary in question. Thus, the confusion 

needs to be resolved by an appropriate final notification in accordance with law. 

Infact, this should have been done long back in which case such litigation could 

have been avoided. To that extent, the concerned authorities have failed to perform 

their duty.  

10. Accordingly, we direct that the pending matter be finalized by the authorities 

concerned within three months and pending such finalization no further 

construction be allowed. Needless to say, that all further steps which may be taken 

must be in accordance with law and compliant with the directions of the Hon’ble 

Supreme Court on the subject. 

(Enclosure:- 10) 

11. It is submitted that on 18-02-2021  under filed  IA Nos 196157, 196158 and 196159 of 

2019 in W.P. (C) No. 13381 of 1984, Hon’ble Supreme Court by order directed as 

follows: 

“The proposal in these interlocutory applications may be vetted by Centrally 

Empowered Committee (CEC)” 

(Enclosure:- 11) 

12. It is submitted that on dated 25-11-2021, CEC (Central Empowered Committee) 

submitted its report and as per the para 21(i) and (ii) of this report, the area of Sur 

Sarovar Bird Sanctuary (403.09 hectares) should be expanded by including government 

land (15.415 hectares) and Surdas Forest Block (380.558 hectares), with the total area 

of 799.063 hectare and the  determination and streamlining of the boundaries of the bird 

sanctuary has to be completed within 2 months and to be notified under section 26A of 

the Wildlife (protection) Act 1972. 

(Enclosure:- 12) 

13. That on dated 23-09-2022, as per the order of the Honourable Supreme Court, New 

Delhi, in IA no. 196157, 196158 and 196159, the report of CEC no 17/2021 is accepted 

without any objection and IA Nos. 196157, 196158 and 196159 stand disposed of and 

in compliance to it proposal was send for the notification of sanctuary. 

Report No. 17/2021 (IA Nos. 196157-196159/2019) 

“Since the reports of CEC are accepted without any objection, I.A Nos. 51269/2017, 

132820/2020, 44266/2022 and I.A Nos. 196157-196159/2019 stand disposed of.” 

(Enclosure:- 13) 

 

14. It is submitted that on dated 24-08-2023, the orders of the Hon’ble National Green 

Tribunal, New Delhi, in OA no. 529/2023, are as follows: 

1. The matter relates to expand the area of Soor Sarovar Birds 

Sanctuary located in District Agra, Uttar Pradesh falling in Taj Trapezium 

Zone (TTZ). The submission of learned Counsel for the applicant is that 

the report of the Central Empowered Committee (CEC) has been accepted 

by the Hon’ble Supreme Court by order dated 23.09.2022 passed in the 

main matter being Writ Petition (Civil) No(s). 13381/1984, M.C. Mehta vs. 

Union of India & Ors., while disposing of the I.A. 51269/2017 and 
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connected IAs. He has drawn the attention of this Tribunal to the 

recommendation contained in Para 21(ii) of the above report of the CEC 

which reads as under: 

“21. xxx………………………………..xxx…………………………xxx 

(i) xxx………………………………..xxx…………………………xxx 

(ii) Consider extending the area of the Soor Sarovar Bird 

Sanctuary (SSBS) by including the Surdas Reserve Forest 

block of 380.558 ha and 15.514 ha of the government land 

which currently forms the buffer zone of the Sanctuary 

outside the proposed boundary of the Sanctuary after following the 

procedure under sections 18 to 25 of the Wildlife 

(Protection) Act, 1972.” 

2. He submits that since IA has been allowed by the Apex Court, 

therefore, the above recommendation of the CEC is required to be 

implemented by the respondents. 

3. In view of the above submission, we deem it proper to issue notice 

to the respondents No. 2, 4 and 5, Ministry of Environment, Forest and 

Climate Change, Principal Chief Conservator of Forests (PCCF), Uttar 

Pradesh and Divisional Commissioner-III, Agra respectively. The Counsel 

for the applicant is directed to take appropriate steps to serve the said 

respondents. Let the response on behalf of the above respondents be filed 

on or before the next date of hearing. 

(Enclosure:- 14) 

15. It is submitted that in compliance to the orders dated 24-08-2023,  of the Hon’ble 

National Green Tribunal, New Delhi, in OA no. 529/2023,a meeting was conducted on 

11-10-2023 under the chairmanship Principal Chief Conservator of Forest, wildlife, 

Lucknow, U.P to discuss upon courses undertaken to ensure compliance of the 

aforementioned orders of the Hon’ble National Green Tribunal, New Delhi, dated 24-

08-2023. Similarly, under the chairmanship of Deputy Conservator of Forest, Nation 

Chambal Sanctuary Project, Agra, U.P, a meeting was conducted on the same day for 

aforementioned compliances, and based on the common consensus of both meetings, it 

has been decided and proposed to follow it in two stages, as ordered by Hon’ble 

Supreme Court dated 23-09-2022 under IA no. 196157, 196158 and 196159, in which 

the report of CEC no. 17/2021 is accepted without any objection and IA Nos. 196157, 

196158 and 196159 stand disposed of. 

16. The two-stage proposal for the compliance is annexed as Enclosure:- 15. 

17. It is submitted that in that of above mention meetings conducted on 11-10-2023 and 

decision made thereafter to avoid inconsistency, the D.C.F, National Chambal 

Sanctuary Project, Agra, U.P has requested to District Magistrate, Agra, U.P vide letter 

no. 184(Shivir Camp)/10-1, dated 31-10-2023, to conduct a survey, to describe the 

notified area of Sur Sarovar Bird Sanctuary (403.09 Ha), by segregating 15.415 Ha land 

from Khatauniwar (Record of Right-wise) mentioned area of 418.505 Ha, reported in 

Joint Survey Committee Report of District Magistrate, Agra dated 12-03-2019, and 

subsequently provide survey number-wise details of notified area (403.09 Ha) along 
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with boundary pillars, map and backward-forward bearings at the earliest without any 

delay, so that the process for final notification can be done. 

Enclosure:- 16. 

18. It is respectfully submitted that the respondent state is duty bound to fulfil the 

obligations which are assigned under law and passed by the Hon’ble Supreme Court 

and Hon’ble National Green Tribunal. Therefore, with the utmost sincerity, and with 

the abundant precaution, the officers are taking step for the final notification of Sur 

Sarovar Bird Sanctuary under section 26A of the Wild Life (protection) Act, 1972. 

19. It is further submitted that under section 18A of the Wild Life (protection) Act, 1972, 

Sur Sarovar Bird Sanctuary is protected diligently and under sections 27 to 33A (both 

inclusive), it is patrolled regularly to avoid trespassing, any kind of mining, hunting of 

birds, destruction to habitat and ensure fire protection and development of the habitat. 

Therefore, Status Report / Response in terms of order dated 24-08-2023, of the Hon’ble 

National Green Tribunal, New Delhi, in OA no. 529/2023, is submitted. 
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Enclosure: 15 
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